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(2) Parliament may by law regulate the recruitment, and the conditions
of service of persons appointed, to the secretarial staff of either House of
Parliament.

(3) Until provision is made by Parliament under clause (2) of this article,
the President may, after consultation with the Speaker of the House of the
People or the Chairman of the Council of States, as the case may be, make
rules regulating the recruitment and the conditions of service of persons
appointed to the secretarial staff of the House of the People or the Council
of States, and any rules so made shall have effect subject to the provisions
of any law made under the said clause.”
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(2) Parliament may by law regulate the recruitment and the
conditions of service of persons appointed, to the secretarial
staff of either House of Parliament.

(3) Until provision is made by Parliament under clause (2) of
this article, the President may, after consultation with the
Speaker of the House of the People or the Chairman of
the Council of States, as the case may be, make rule
regulating the recruitment and the conditions of service of
persons appointed to the secretarial staff of the House of
the People or the Council of States, and any rules so made
shall have effect subject to the provisions of any law made
under the said clause.” ”
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‘104. (1) There shall be paid to the judges of the Supreme
Court such salaries as are specified in the Second Schedule.
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(2) Every judge shall be entitled to such privileges and allow-
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such previleges, allowances and rights as are specified in
the Second Schedule:

Provided that neither the privileges nor the allowances of a judge
nor his rights in respect of leave of absence or pension, shall be
varied to his disadvantage after his appointment.” ”
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Provided that no law made under this article by Parliament shall provide
that the pension allowable to the Judge of the Supreme Court under the
law shall be less than that which would have been admissible to him if
he had been governed by the provisions which immediately before the
commencement of this Constitution were applicable to the judges of the
Federal Court.” ”
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‘Provided that no law made under this article by Parliament shall pro-
vide that the pension allowable to the Judge of the Supreme Court under
the law shall be less than that which would have been admissible to him
if he had been governed by the provisions which immediately before the
commencement of this Constitution were applicable to the judges of the
Federal Court.” ”
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Salaries etc. (1) There shall be paid to the judges of the Supreme Court
of Judges such salaries as are specified in the Second Schedule.

(2) Every judge shall be entitled to such privileges and allow-
ances and to such rights in respect of leave of absence and
pension as may from time to time be determined by or
under law made by Parliament and until so determined to

such privileges, allowances and rights as are specified in
the Second Schedule:

Provided that neither the privileges nor the allowances of
a judge nor his rights in respect of leave of absence or
pension shall be varied to his disadvantage after his

appointment.”
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Notwithstanding anything contained in article 148 of this
Constitution, Parliament may by law provide for the abo-
lition of Legislative Council of a State having such a
Council or for the creation of such a Council in a State
having no such Council, if the Legislative Assembly of
the State passes a resolution to that effect by a majority of
the total membersip of the Assembly and by a majority of
not less than two thirds of the members of the Assembly
present and voting.

Any law referred to in clause (1) of this article shall con-
tain such provisions for the amendment of this Constitu-
tion as may be necessary to give effect to the provisions
of the law and may also contain such incidental and con-
sequential provisions as Parliament may deem necessary.

No such law as aforesaid shall be deemed to be an amend-
ment of this Constitution for the purpose of article 304
thereof.” ”
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Parliament unless at least 14 days’ notice of the same has been given.” ”
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‘150. (1) The total number of members in the Legislative Council
Composition of qf a State having such a Council shall not exceed tvyenty-
the Legislative ~ five per cent. of the total number of members in the

Councils. Assembly of that State:
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Provided that the total number of members in the Legis-
lative Council of a State shall in no case be less than forty.

(2) The allocation of seats in the Legislative Council of a
State, the manner of choosing person to fill those seats,
the qualifications to be possessed for being so chosen and
the qualifications entitling persons to vote in the choice of
any such persons shall be such as Parliament may by law

prescribe.’ ”’
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15 per cent. shall be elected by an electoral college com-
prising all the members of the District Boards in the
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‘(2) Of the total number of members in the Legislative Council of a
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(b) 15 per cent. shall be elected by an electoral college con-
sisting of all the members of the learned professions and
specialists in any branch of learning;

(¢) 10 per cent. shall be elected by an electoral college con-
sisting of all the persons holding the Bachelor’s degree of
any university in the State or holding a degree recognized
by the Government of the State to be equivalent thereto;

(d) 5 per cent. shall be elected by an electoral college consist-
ing of all the members of the Senates or the Courts of the
various universities in the State;

(e) 5 per cent. shall be elected by an electoral college consist-
ing of all the members of the Municipal Boards in the
State;

(f) 5 per cent. shall be elected by an electoral college consist-
ing of all the members of the trade Unions in the State
registered with the Government;

(g) 5 per cent. shall be elected by an electoral college
consisting of all the members of the various Chambers of
Commerce recognised by the Government of the State;

(h) 30 per cent. shall be elected by the members of the
Legislative Assembly of the State; and

(1) the remainder 10 per cent. shall be nominated by the
Governor.

(3) All elections in clause (2) of the this article shall be in accordance
with the system of proportional representation by means of the single

transferable vote.

(4) The qualifications of voters and other details necessary for the
formation of the electoral colleges for the elections mentioned in clause (2)

9 9

of this article shall be defined by an Act of Parliament.
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¥ yenfad T¥ TR 163-% % wWH ° = o=k W WM

‘163-A. (1) The House or each House of the Legislature of a State shall
have a secretarial staff of State Legislatures seprarate secretarial staff:

Provided that nothing in this clause shall in the case of the Legislature
of a State having a Legislative Council, be construed as preventing the

creation of posts common to both Houses of such Legislature.

(2) The Legislature of a State may by law regulate the recruitment and
the conditions of service of persons appointed to the secretarial staff of the

House or Houses of the Legislature of the State.

(3) Until provision is made by the Legislature of the State under clause
(2) of this article, the Governor may after consultation with the Speaker of
the Legislative Assembly or the Chairman of the Legislative Council, as the
case may be, make rules regulating the recruitment and the conditions of
service of persons appointed to the secretarial staff of the Assembly or the
Council, and any rules so made shall have effect subject to the provisions

9 9

of any law made under the said clause.
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‘Provided that the Governor may in consultation with the Speaker or the
Chairman, as the case may be, by rule require that in such cases as may
be specified in the rule no person not already attached to the House or
to either House of the Legislature shall be appointed to any office con-
nected with the House, or any of the Houses of Legislature, save after

b

consultation with the State Public Service Commission.
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‘Provided that the Governor may, in consultation with the Speaker or
the Chairman, as the case be, by rule require that in such cases as may
be specified in the rule no person not already attached to the House or
to either House of the Legislature shall be appointed to any office con-
nected with the House, or any of the Houses of Legislature, save after

b

consultation with the State Public Service Commission.
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48 W UEAMG T AT} 163-% oh @ (3) H ‘the Assembly
or the Council’ ¥ & M ¥ ‘the House or each House of the
Legislature of the State’ % @ <Hi|"

qonyT erEeR R fHar T
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“for wulEAl WU HeNEAl o Y 2 (YUYW WWE) oh HYNEH S
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“fh oTERR 175 % WH o WM H T wgE W WS-

‘Provided that the Governor may, as soon as possible after the presen-
tation to him of the Bill for assent, return the Bill if it is not a money
Bill together with a message requesting that the House or Houses will
reconsider the Bill or any specified provisions thereof and, in particular,
will consider the desirability of introducing any such amendments as he
may recommend in his message, and when a Bill is so returned, the
House or Houses shall reconsider the Bill accordingly, and if the Bill is
passed again by the House or Houses with or without amendment and
presented to the Governor for assent the Governor shall not withhold
assent therefrom.” ”
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